
 Sravana  28,  1913  (Saka)

 Conduct  of  Business  in  Lok  Sabha,
 thirty  members  from  among  them-

 ;  Selves  to  serve  as  members  af  the

 Committee  on,  Estimates  for  the

 term  ending  on  the  30th  April,
 1992.”

 “MR.  ‘SPEAKER  :  The  question  is  :

 “That  the  menibers  of  this  House
 ‘dd  proteed  to  elect  in  the  manner

 tequired  by  sub-rule  (1)  of  Rule
 311  of  the  Rules  of  Procedure  and

 _-Cendutt of  Busifiess  in  Lok  Sabha,

 “thirty  mentbers  from  dmong  them-
 selves to  serve  as  members  of  the

 Gommittee  on  Estimates  for  the
 teem  emiing  on  the  30th  April,
 1992”.

 The  motion  was  adopted

 (i)  Committee  on  Public  Acconnts

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  (SHRI  GHU-
 LAM  NABI  AZAD) :  I  be  to  move :

 नफा!  Bit  ihébers  “of  this  House
 do  pitécéed  to  elect in  the  manner

 “regeied  by  subtle  (1)  of  Rule

 .  -6f  thé  Rules  of  Procedure  and
 .'  Céstuet of  Business  in  Lok  Sabha,

 Gfteen  tttembers  from  among  them-
 selves:  to  serve  as  meiribers  of  the
 Committee  on  Public  Accounts  for
 the  -  etding  of  the  30th  April,
 199:  i

 ‘Mr.  SPHAKER  :  The  question  is  :
 “Yat  the  chembers  of  this  House
 -  proceed ‘to  élect in  the  manner ~
 required  by  sub-rule  (1)  of  Rule

 -  -  the  Rulad  of  Procedure  and
 .  -  of  Busindss in  Lok  Sabha,

 +,  -  meititersਂ  from  आए  them-

 -  १०  Setve.  a5  mpmbéers  of  the
 Chrtinitke  o6  निधी?  Accounts  for

 Election  to  Committees  ”

 the.  term  ending  ; on  the  30th  April,

 1992”.

 The  motion  was  adopted

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  (SHRI  ?म

 LAM  NABI  AZAD) :  I  beg  to  move ।
 “That  this  House  do  recommend
 to  Rajya  Sabha  that  Rajya  Sabha
 do  agree  to  nominate  seven  mem-
 bers  from  Rajya  Sabha  to  associate
 with  the  Committee  on  Public

 Accounts  of  the  House  for  the  term

 ending  on  the  30th  April,  1992  and
 do  communicate  to  this  House  the
 names  of  the  members  so  nomi-
 nated  by  Rajya  Sabha”.

 MR.  SPEAKER :  The  question  is  :
 “That  this  House  do  récommbend
 to  Rajya  Sabha  that  Rajya  Sabha
 do  agree  to  nominate  seven  mem-

 “bers  from  Rajya  Sabha  to  associate
 with  the  -  on  Pablic
 Aocdunts  of  the  House  for  -  ‘term

 ending  on  thé  30th  April,  1992  and
 do  communicate  to  this  House  the
 names  of  the  mémibers  so  nomi-
 lated  by  Rajya  Sabha”.

 The  motion  was  adopted

 (iii).  Committee  on  Public  Under-

 THE  MINISTER  OF  PARLIA-

 MENTARY  AFFAIRS  (SHRI  पमा
 LAM  NABI  AZAD)  :  ।  beg  to  move  :

 “That  the  members  of  this  House
 do  proceed  to  elect  in  the  manner

 Faquired  by  sub-rule  (1)  of  Rule
 312B  of  the  Rules  of  Procedure:

 and  Conduct  of  Business  in,  Lok

 Sabha,  fiftesn  members  from,  among "  themselves  to  serve  as  members  of



 198...  Election  to  Committees

 the  Committee  on  Public  Undertak-

 ings  for  the  term  ending  on  the  30th

 April,  1992”.

 ..MR.  SPEAKER :
 The  question  is  :

 “That  the  members  of  this  House

 कि  do  proceed  to  elect  in  the  manner

 fequired  by  sub-rule  (1)  of  Rule

 312B  of  the  Rules  of  Procedure

 and  Conduct  of  Business  in  Lok

 Sabha,  fifteen  members  from  among

 ‘themselves  to  serve  as  members  of

 the  Committee  on  Public  Undertak-
 ings  for  the  term  ending  on  the  30th

 April,  1992”.

 The  motion  was  adopted

 THE  MINISTER  OF  PARLIA-

 MENTARY  AFFAIRS  (SHRI  आा

 LAM  NABI  AZAD)  :  I  beg  to  move  :

 “That  this  House’  do  recommend
 to  Rajya  Sabha  that  Rajya  Sabha

 do  agree  to  nominate  seven  mem-
 bers  from  Rajya  Sabha  to  associate
 with  the  Committee  on  Public

 Undertakings  of  the  House  for  the

 term  ending  on  the  30th  April,  1992

 and  do  communicate  to  this  House
 the  names.of  the  Members  so  nomi-

 nated  by  Rajya  Sabha”.

 “MR.  SPEAKER :  The  question is  :
 “That  this  House  do  recommend

 to  Rajya  Sabha  that  Rajya  Sabha

 do  agree  to  nominate  seven  mem-

 bers  from  Rajya  Sabha  to  associate

 with.  the  Committee  on  Public

 Undertakings  of  the  House  for  the

 “term  ending  on  the  30th  April,  1992
 and  do  communicate  to  this  House

 द
 the‘names

 of  the  menibers  so  nomi-
 ह
 -  क!  डि

 _Sahbe”,

 August  19,  1991

 ‘The  motion  was:
 adopted

 (iv)  Committee on  the  Welfare  of .
 Scheduled  Castes  and  Scheduled
 Tribes

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  (SHRI  GHU-

 LAM  ‘NABI  AZAD)  :  I  beg  to  move  :
 “That  the  members  of  this  House
 do  proceed  to  elect  in  the  manner

 required  by  sub-rule  (1)  of  Rule
 331B  of  the  Rules  of  Procedure
 and  Conduct  of  Business  in  Lok

 ‘Sabha.  twenty  members  from  among
 ‘themselves ‘to  serve  as  members  of
 the  Committee  on  the  Welfare  of
 Scheduled  Castes  and  Scheduled
 Tribes  for  the  term  ending  on  the
 30th  April,  1992”,

 MR.  SPEAKER  :  The  question  is  :
 “That  the  members  of  this  House
 do  proceed  to  elect  in  the  manner

 tequired  by  sub-rule  (1)  of  Rule
 331B  of  the  Rules  of  Procedure
 and  Conduct  of  BuSiness  in  Lok
 Sabha,  twenty  members  from  among
 themselves  to  serve  as  members  of
 the  Committee  on  the  Welfare  of
 Scheduled  Castes  and  Scheduled
 Tribes  for  the  term  ending  on  the
 30th  April,  1992",

 The  motion  was  adopted

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  (SHRI  GHU-
 LAM  NABI  AZAD)  :  I  beg  to  move  :

 “That  this  House  do  recommend
 ,  -,  ?  Rajya  Sabha  that  Rajya  Sabha
 “do  ‘agree  to.  nominate  ton  members

 from  Rajya  Sabha  to  associate  with
 the  Committee  on  the  Welfare:  of
 Scheduled  Castes,  and  Scheduled

 लग फका लाा , पर्ल  of.
 the  House,  for.  the.  पिर


